
NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 

Company Appeal (AT) No. 222 of 2020 

 
 

IN THE MATTER OF: 

 
Mukund Ghanshyamdasji Maheshwari & Anr. …Appellants 

        

Versus 

Shrikant Gopilal Rathi & Ors. …Respondents 
               

Present: 
For Appellants:    Mr. Arun Kathpalia, Sr. Advocate with Mr. D. Abhinav 

Rao, Advocate. 

For Respondents:   Mr. Ratnanko Banerjee, Sr. Advocate with Mr. Nakul 

Mohta, Mr. Shyam Dewani, Mr. Amit Rajkotia and Mr. 
Bharat Monga, Advocates for R-1, 2 & 3. 

 

O R D E R 
(Through Virtual Mode) 

04.12.2020:  This appeal is directed against an Interlocutory Order dated 

23rd September, 2020 passed by the National Company Law Tribunal, 

Hyderabad, Special Bench – Court 1 (hereinafter referred to as ‘Tribunal’) in I.A. 

No. 664,825 & 826/2020 in CP No. 203/241/HDB/2020 by virtue whereof 

status quo was directed to be maintained as regards the composition of the 

Board of Directors of the Respondent Company prior to the alleged Board 

Meeting held on 12th September, 2020 until further orders.  The matter was 

directed to be put up on 9th October, 2020. 

 

Cont’d…/ 
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2. Mr. Arun Kathpali, Senior Advocate appears for the Appellant and Mr. 

Nakul Mohta, Advocate appears on behalf of the Respondent No. 1, 2, & 3.  A 

consensus has emerged at the Bar that the Tribunal may be directed to expedite 

the hearing of the Company Petition alongwith all Interlocutory Applications.   

3. We accordingly dispose of this appeal by requesting the Tribunal to accord 

priority to the matter and make endeavours for expeditious disposal of the 

Company Petition alongwith all connected Interlocutory Applications, preferably 

within two months. 

4. A copy of this order be immediately communicated to the Tribunal.  

 

 
[Justice Bansi Lal Bhat] 

 Acting Chairperson 
 

 

 
 

[Justice Anant Bijay Singh] 
 Member (Judicial) 

am/gc 
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